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elltral Droulld Belle A ent or 
allNadu. 

088. S R . NNAS AM  
ill the Minister o A R R 
e leased to state 

(a) what is the a nt o en-
tral drought relie tea or ail 
Nadu and 

() the a ount so ar released to 
the ail Nadu overn ent 

 DP   N  
MNS R S  A R R AND 
R RA R NS R N ( MA-
R AM A MAR) ,(a) he ollow-
ing are the i ortant assess ent ade 
y the entral a on drought situa-
tin in ail N adu  

(i) Scarcity o drinking water in the 
aecten areas was a serious role. 
n a nu er o  laces, the existini 
sources had ailed and new sources had 
to e rovided or arrange ents ade 
lor transorting water 

(ii) Priority will have to e given to 
the rovision o e loy ent to the vul-
nerale oulation ainly consisting o 
arginal ar ers, landless laourers 
and s all ar ers 1n addition to t.e 
e loyent generated under the ud-
geted lan sche es and o a  

Secial e hasis should e lacea on 
rod ucti ve works such as d t  o 
irrigation tanks, ercolation onds, i  
roveent o canals, strengthenini o 
lood e ank ents etc., while construc. 
tion o kucha road works e iiven a 
low riority. 

(iii) Both reventive and curative 
schees have to e strengthened y 
way o edical cover to the oulation 
aiected in the drought aected Areas 

(iv) odder situation in soe a 

was uite serious. Arrrange ents tor 
Suly o odder to such area ay e 
neces ary. Ani al ealth cover 11 a) 
have to e strengthened articularly 
lr the cattle elonging to the tariet 
grou unner ntegrated Rural Develo  
ent Progra e (RD) and ther 
Pecial rogra es, as oterwis these 
eneiciaries are likely to 10 their 
source o liv lihood. 

() n t  asi ot the o t at th 
entral t a  and the o nd tiona 

o the iih evel o ittee, the ov 
ern ent o ndia had a roved a ceil-
tng o exenditure o R. 48.90 crores-
non-lan ceilini o  8.10 crres a d 
lan ceiling o B.s. 4.80 crores during 
the current inancial year. As against 
the Plan ceiling, on account ay ent 
ot advance Plan asSistance o Rs. 10.00 
crores has already een released to the 
overn ent o ail Nadu. urther 
release o entral assistance or 
drouiht relie will e considered 1n 
the light o the rogress o exe cii-
ture n various works a roved. y the 
overn ent o ndia, to e su itted. 
y the state overn ent in tlue 
course. 
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lu  yste in overn ent uar 
ten, odhi Road 

090. S Rr AN AR A M D 
ill the Mini ter o R S AND 
Sl  e lea ed to sta e 

(a) whether lush syste in odhi 
Road o nt uarters New 
Delhi doe not work t o t the 
year, i so, rea an o  
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() whether keeirig ot water 
tanks or lush syste at very high 
lace (root o nd ioor) is the cause 
o non-unctioning o lush 

(c,) whether utting  water tanks 
on the rools o irst l.oor can result 
in the unctioning o lush y re-
duction in height y 11 eet and in-
creaaed ressure therey 

(d) whether non workin o lush 
is a health haard to cause eideic 
and can e controlled y construc-
tion o over-head water tank also 
and 

(e) i so, the action roosed to e 
taken y overn ent to rectiy the 
deects to ensure unctioning o lush 
and y what ti e 

 MNS R  P AR A-
M N AR A ARS AND R S 
AND SN (S R B S MA 
NARAN sN ) (a) to (e). he 
intoration is eing  collected and 
will e laid on the ale o the 
Saha. 

orest Preservation onunis.sion 

091. S Rl ARNA   MlSRA 
ill the Minister o  

e leased to state 

(a) whether overn ent roose 
to conetitute a orest Preservation 
o iBsion co rising ersons with 
necessary exertise and 

() whether overn ent roose 
i arting neeessary education in our 
schools and colleges on the su ect o 
ao estation and conservation  o 
orests 

 DP  MNS R N D  
MNS R S    A R R 
AND R RA  R NS R N 
( MAR AM A MAR) (a) 

No, Sir. 

() ssential asects  o  nlature 
conserv tion including the role  o 
o t  are already included in the 
syllai o schools and colleges. 

Allotent  o and to various tat , 

nion erritories under 0-Pint Pro-
gra e 

, 09. S R RAM B Al MA AN 
ill the. Minister o  R RA R-
NS R N e leased to state 

(a) how any acres o land have 
een allotted during the last six 
onths in Delhi, other nion erri-
tories and in various ta  

under 0-Point Progra e to land-
less laours, a an  and Schedul-
ed astes categories, Minority co-
unities, d 9 and other weaker 
section o the society 

() how any o the have ac-
tually een disursed out at the  
c) what other tyes o aesistance,. 

has een rovided to the  

(d) what are the lans and rog-
ra es or such allot ents during 
the next six onths and 

 what stes are to e taken to 
rovide saeguards to these allottees 
so that their lands are not taken 
ack y various authorities and land-
lords etc. 

 MNS R  S A  N 
 MNS R S  A R -
R AND R RA R NS R -
N (S R BA S AR RAM) 

(a) and (). he inor ation re-
lating to distriution o ceiling t-
lus land under the revised ceiling 
laws is given in the a ended state-
ent. 

(c) nder a sche e ot roviding 
inancial assistance to the allottees o 
ceiling surlus land, entral assist-
ance to the extent o Rs. 1. crores 
has een released to the state ov-
ern ents since the incetion o the 
schee. his includes  Rs. 38.  
1akhs released during the current 
inancial year. 

( d) he overn ent o ndia do 
not ix any targets or allot ent o 
land. hey have, however, urged 
State overn ents t.o accelerate the 
ace o distriution. 

(e) he State overn ents  have 
een reuested to ensure that the 
allottees o ceiling-surlus land are 
not distured in their ossession and 
evicted therero either y the erst-
while owners or y other owerul 
interest. here are no reorts o 
diSossession o allottees  on any 
signiicant  cale. 




